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THE CITIZENSHIP (AMENDMENT) ACT, rg8s

No, 65 oF 1985

[7th Decambm’, 1985]
An Act further to amend the Cltlzenshlp Act 1955.

WHEREAS for the purpose of g1v1ng effect to certaln prov151ons of the

Memorandum of Settlement relating to. the. iorelgners issue in Assam

(ASSdm Aceord) whick was laid before the Houses of Parliament on the

16th day of August 1985 it is necessary to amend the C1t1zensh1p Act,

1955;

"Br it enactcd by I‘arhament 1n the Thlrty-s1xth Yeax of the Republiﬂ :

of Indla as follows: —

1 (1) ’I‘hls Act may be called the C1tlzensh1p (Amendment) Act,

7 (2) It shall come into force on such date1 as the Central Government
. may, by notlﬁcatlon m the Of"1c1al (Gazette, appomt

2. In the Cltlzenshl p Act, 1955 (hereinafter referred to as the principal.
. Act) after sectlon 6, the followmrv xectlon shall be inserted, namely —

.._‘6A (1) F0r the purposes of thls sectxon—_

(a) “Assam” means the terrltorles 1ncluded An the State of .

_ Assam 1m'ned1ately before the commencement of the Cltlé."‘n-
_shxp (Amendment) Act; 1985

- (b) “detected to be a"‘iorelgner” means detected to be

P

" foreigner in accordance with the provisions of the Forelgnﬂrs e

Act. 1946 and the Foreigners' (Tribunals) Order, 1964 = .by a
Tribunal constituted urider the said Order; ' - '
(c) ~specified - territory” - means

o Bangladesh immediately before the commencement of the Citi-
: ~V:zensh1p (Amendment) Act, 1985;

(d) a person shall be dcemed to be ‘of Indian orlgm if- he.

or either of his parents or any of h1s grandparents was born in
und1v1ded Indla,

2 7-12-1985: wde Notlﬁcahon No. S. O 882(E), dated : 7-12-1985 Gazetie of India, E\ re-
_ordin ry, ‘1985, Part 11, secflon 3 Gi).

Mg

+

the territories 1nc1uded in

31 of 1946..
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" (e) a person snall be deemed’ to have been detected to be a

fclcwner on the date on which a Tribunal constltuted under the *

_ ‘Forelg,ners (Tnbunals)_ Order, 1964 submits its opinion to the
~ effect that he is a foreigner to the officer or authority concerned.

..A2) Subject to ‘the provisions of sub.-secti__ons'-'(f)‘)' and (7), all
<.,.persons: of Indian origin who came before ‘the 1lst day of January,
24966 to Assam from the specified territdry (including such of those

" whose names were included in the eléctoral rells -used for the pur-
_poses of the General Election to the House of the People held in
"1967) and ‘who have been ordinarily resident in Assam since the-dates
of their entry into Assam shall be deemed; to be citizens of India as

from: the Ist day of January, 1966. '

’ \3) bubject to the prov1s1ons of sub sectmns (6) and - (7) every.
percon OI Indian origin Who——~ o

(a) came to Assam on or after the 1st day of Janualy, 1966 -
but. before the  23th day of March 1971 from the spec1hed terri-
tory, and

f

.(b) has, since. the date of his entry into Assam ‘been OI‘dl- .
f nanly resident m Assam ~and

(c) has been detected to be a forelg'ner

‘ shall reglster himself in accordance with the rules. made, .by the Cen-
tral Government in this behalf under section'18 with such authority }
(hereafter in this sub-section referred to as the registering authority)

. as may be specified:in  such rules and if-his name is included in any
~ electoral roll for any. Assembly or- Parliamentary cohstituency in -

" force on the date of’ such detectmn his name shall be deleted there-
' 'from : :

Explanation.—In the case of every person seeking registration
~under this sub-section, the opinion of the Tribunal constituted under
the Foreigners (Tribunals) Order, 1964 holding stch person to be a
foreigner; shall be deemed to be sufﬁment proof of the requ1rement
" under clause- (c) of this sub ‘section and if any questlon arises as to
whether sueh person comphes ‘with any other requlrement under
“this sub-section, the registering authonty shall— '

('z) 1f such opmmn contains a finding w1th respect to such
’other requirement, dec1de the questmn in - conform1ty w1th _
such finding;

" (@#)- if such opinion does not contain a ﬁndiné"'wnﬁ respect
to such other requirement, refer the question to a Tribunal-"
constituted under the said Order having Jur1sd1ct1on in ‘accor-
~dance with such rules as the Central Government may make in
this- behalf under section 18 and ‘decide the quest1on in confor-
m11:y w1th the op1n10n recelved on -such referen-ce

4) A person registered under sub- sectlon (3) shall have as

from the date on which he has been de'cected to be'a forelgner and

till the expiry of a period of ten years from that date, the ‘same
rights and obligations as a citizén of India- (including the right to

BN




" 420

C'ztvzemlzzp (Amendmmt) _ A [AC-T 65 OF 1985]

obtam a passport under the Passport's Act; 1967 and the obhgatmns
connected therewith), but shall riot ‘be entltled to have his name

mcladed in dny electoral roll for any Asseémbly or" Parhamentary

"const1tuency 4t any t1me before the e}.plry of the Sald perlod of ten

years,

(5) A person reglstered under sub-sect1on (3) shall be deemed

. to be a citizen of India for all purposes as from the date of expiry
~of a.period of ten years from the date on wh1ch he has been detect-

ed to be a foreigner.

(6) W1thout pre]udlce to the prowsmns of sectlon 8—-V_

(a) .if any person referred to in sub-section . (2) submlts in

the prescribed manner and form and to the prescnbed authority .

* within sixty days from the date of commencement of the Citi-
zenship (Amendment) Act, 1985, a declaration that he does not
wish to be a citizen of Ind1a such person shall not. bé deemed to
have become a citizen of India under that sub-section;

(b) if any person referred to in sub-section (3)- submits in

. the prescribed manner and form and to the prescribed autho-

“ rity within sixty. days from the date. of commencement of the

- Citizenship (Amendment) Act, 1985 or from the date on which

~he has been detected to ke a forelgner ‘whichever is later, a-

~declaration ‘that he does not wish to be governed by the pro-

. visions of that sub-sectmn and sub-sections (4) and (5), it shall

7 not be necessary for such person to reglster h1mse1f under sub—
-sect1on (3) : :

. ‘Ea:planatwn —Where a person requ1red to file a- decldration
under this sub-section does.not have the capdcity tof enter ihto - a

.- eontract, such declaration may be filed on his behalf by any. person

-competent under the law for the time being in force to act on h1s'

. A-behalf

7y Nothmg in sub-sectlons (2) to. (6) shall apply 1n relation to

Cany _person—

_ (e)

15 of 1967,

{a) who, 1mmed1ate1y before the .-_ commencement of the

\,1t1zensh1p (Amendment) Act, 1885, is a citjzen of Indla,

(b) who was expelled from'India before ‘the commencement '

of the C1t1zensh1p (Amendment) Act 1985 under the }F‘orewnerq
- Act; 1946,

310f 1946,

(8) Save as otherw1se expressly prov1ded in thls section, the
* provisions. of this section shall have effect notwithstanding anything

.contamed in any other law for the time. bemg in force’.

3 In sect1on 18 of the prmclpal Act, in sub- sectlon (2), after clause

the followmg clause shall be mserted ‘namely:—

“(ee) the manner. and form in which and the - authorlty to..

“whom declarations referred to in clauses (a) and (b) of sub-section

- (6) of section 6A shall be subm1t‘ced and other matters connected -
) w1th such declaratmns, :



